IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
O.A. 484 OF 1995

Dated, the JZZ;E’—Hovember.‘Qa.

BETWEEN 3
1. R, Krishngiah 9. V; Sudakaréiah
2. J. Bafhinna Babu 10. M. Venkataizh
3. V. Eswaraigzh 11, N. Subrahmanyam
4. T, Subrahmanyam 12, ¢. Rangaiah
5+ Pe. Penchglgiah 13. L, V., Subbaigh
6., K. Munisubrahmanyam 14, 0.P, Chenchaigzh
7. B, Haribabu 15, K, Chandran
8. K.Shankarachary 16, N.V.Ramaha
von Applicants
AND

1. The Chief Persennel Officer,
Seuth Central Railway,
Rail Nilgyam,
Secunderabad.

2. The Deputy Chief Mechanical Engineer,
Carriage Repair Shep,
South Central Railway,
Tirupathi,

3. Werkshep Persennel Officer,
Carriage Repair shep,
Seuth Central Railway,
Tirupathi,
- Regpendents

" COUNSELS

[ 1]

Fer the Applicants_' Mr. K, Sudhakar Reddy
Fer the Respendents : Mr. V. Rajeswara Rae
CORAM 3

THE HON'BLE MR. H, RAJENDRA PRASAD, MEMBER (ADMIN)

THE HON'BLE MR. B. S. JAI PARAMESHWAR, MEMBER(JUDL)

3
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O.A. 484/95

il
ORDER. .
( PER : HON'BLE MR, B,S. JAI PARAMESHWAR,MEMBER(J)

i. Heard Mr. K. Sudhakar Reddy, Learned Counsel for

the applicants and Mr. V. Rajeswara Rao, Learned Standing

Counsel for the respondents. |

24 There are 16 applicants in this 0,A. They are all working
in various Group 'D' posts under R-3, They submit that thay

are eligible po be considered for promotion to Group ‘D' as
Junier Office Clerks in the scale of pay of Rs.950~1500 RSRP

and also claim to have put in the requisite length of service,

3. They submit that the avenue chart for promoction of

Group 'D' personnel in the Stores bepartment has bean issued

by the CPQ, Secunderabad as per his letter No.P/529/Stores/Vol,III
dt, 11.8,.87. They submit that as per this avenue chart the

Group 'C' posts in the Stores Department have to be filled up
oenly from among the Group 'D' posts in‘the Stores Department,

4, They submit that the Work Shop Perscnnel Officer,
Tirupathl issued a Notification bearing No.TR/P/531/Class-IV/
Tirupathl dt. 7.7.93 and invited applications from all Group ‘D!
sStaff of all the batches except the Accounts Dgpartment to
consider for promoticon to Group 'C' service as Junier Office Clerk
against 33 1/3rd quota and it was proposed to conduct selection

to form a panel against the anticipated sanction of 100 units
out-turn,

5. As per the said Neotificgtion Written Test and Viva-voce
Tests were conducted and a pahel was prepared,

6. The grievance of the gpplicants herein is that even
though they were working in the Stores Department and the
vacanicies in the Group 'C' cadre were existing they were not

j\/
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called for consideration for promotion along with the Group 'D?
staff as per the Notification dt, 7.7.93 and the respondent
authorities are making efforts to fill up the vacancies
belonging to Assistant Controller of Stores Department by
bringing personnel from outside the department and ¢ther
brancheg in the work shop,
7. They submit that they submitted representations
dt. 4.6,94 gnd 25.1,95, Howsver, the respondents did not
take any sction to consider their case for promotion to
Group 'C' posts., Further, they submit that supporting
their case, the Aésistant Controller of Stores Carriage
Repair Shop, Tirupathi in his letter dt. 25,1,95 addressed
to the Workshop Pérsennﬁ; OfficFr, CRS Tirupathi. Inspite
of this the respondentspermitted the Group 'D' Personnel of
other branches and other depar tments of the Work shop to
appear for the Written Test and Viva Voce Tests and the
respondent auvthorities allowed the said Group DY staff
from outside without any Jjustification,
B. Hence, they have filed this 0,A., for direction
to the respondent guthorities to £fill up the vacancies of
Gropp 'C' posts against 33 1/3rd per cent under ﬂbCE gquota
in the Stores Department of the Assistant Controller of
Stores, Carriage Repair shop, Tirupathi only from among the
eligible Group 'D' staff as per the avenue chart for pro=-
motion dt, 11.8.87.
g9, on 7.4.97‘an interim order was passed restraining
the respondents from £illing up the posts of Junlor Clerks
in the Stofes Wing by posting those who were promoted as
Junior Clerks in the other units from Greup 'D' in the
Work Shop.
10. However, the respondents made appearence and filed

a reply and relied upon the gvenue chart dt. 25.10.91 to contend

T
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that Gréup *'D' Peréonnel working imjother branches and other

departments are also eligible to apéear for Groupi'c' pests in

the Stores department angd that they{have done the selection

in response to the Notificatien dt.{7.7.93 @s per the avenue

chart for promotion dt, 25.10.91. !

i1, After hegring the lLearned bounsels for the parties and

after perusing the aveéue chart dt{ 25,10.91, this Tribungl by
its order dt. 20.6.96 in M.A. 361/96 vacated the interim

order 1ssued eariier. (

12, The respondents have filaé a detailed counter

conﬁending that tﬁe application is:barred by time; that the

applicants were silent during this;period when the panel was pre-

- .3
pared in the year 199%; that the persons empanelled for
' !

Group 'C' posts in the Stores Dep?rtment are not made parties
: |

to this 0.A, that the O,A. is bad [for for non-joinder
of the necessary parties; that thé avenue chart dt. 25,10.91 was
prepared and published after consélting the representatives
of the Unions and also it was giv&n vide publicity: that the
avenue chart dt, 11.8f87 relied u?on by the gpplicants was

| |

issued for Group *'C' Cadre Minisyerial and Non=Ministerial
|

staff in the 5tores Department; that the same is generally
applicable to tﬁe staff of Store% Department of the South
Central Rallway; that as the Caréiage Repair work shop, Tirupathi
was néwly estagblished, they had %onsultations with the recognised
Unions and officials of the SOUtﬁ Central Railway before'taking
into consideration of the griev%nces of the reppective smployee
through the recognised unions, f%amed the rules/regulations/aven
chart; that to decide the issue bf promotion from Group 'D' to
Group *'C', the Railway Administgation had consulted two reco=-

gnised Unions viz. SCR Employeeg Sangh (SCRES) and SCR Mzdoor
{ .

P !
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Union (SCRMU); that after consulting it was finalised on
25,10.91 (Annexure A~3 t¢ the reply; that the Chief Personnel
0§f1cer, who was the competent authority to issue Avenue Chart
of promotion for the Staff and for all categories of Group ‘D’
Personnel circulated to all the employees in the Carriage Repair
Shop, Tirupaethi by &isplaying the same in the notice Bogrds and
communicated to the Supervisors for circulation and copies were
also marked to the recognised Unionsy that all the employees
of the Carriage Repair Shop,Tirupathi including the applicants
were fully aware of their promotiénal aVenue‘in the year 1991
itself; that none had challenged the avenue chart d4t, 25.10,91;:
that being fully aware of the saild avenue chart dt, 25,10,91 and
also the chances of their promotion suppressed and mislead
the Tribunal in obtaining interim orders; that they delibergztely
relied upon the avenue chart dt. 11.%‘-.’8'7 which was not at all
applicable to the Carriage Repair shop, Tirupathip that
proﬁotions have beeﬁ made as per the avenue chart dt. 25,10,91
even egrlier through Rotification dt. 17.10,92 (Annexure«R4),
In response to the said Notification 11 applications were received
and selection was finalised; that the sald selection was not
challenged(;tf even though the gpplicants were not permitted
to appear for the Written Test; that in response to the Notifica-
tion issued on 7.7.93, 12 candidstes had appeared for the
examination and the chndiqates inc¢clud éd: whe were werking as
Péens and Jamedars ; ete in the Office of the A.C.0S, Tirupathi;
that 8 candidates had passed in the Written Examingtion,
Accordingly, a panel consisting of 4 candidates (3 OC and 1 ST) wamm
prepared and published oh 30.12.93; that even gt. =~ __
that time no Group 'D' employee in the Stores Department had raise——
any ebjection; that even th:lti::rpanel wa.a;released, the responden tsmm

initiated neogitations with the recognised Unions and consented
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to pt&mote the seiected candidates then only the respondent
authorities NMafl i;suéd promoticnal orders:; that the C.P,0,

is the competent huthority to take into consideration of the
representations of the Uniong; that it was finally dirmected to
give promotion to the empanélled candidates; that these
circumstances clgarly establish that the respondents have taken
note of the griejances of the Group 'D' employees including the
applicants; that Ene Shyam Sunder Rao, who was originally
belonged tolthe Stores Department was called for selection;

o v eiKawy @8 Joanaden.. peevv .

that the post of Junior Clerk as whilelfé the Mechanical
Department ; that he was also selected and posted to the

Stores Department as Junior Clerk; that as per the interim
order he was.ééﬁga;hack tc the Mechanical Department as

Ferro Printer Op;rator: that this zlso clearly indicates that
the eligible candidates from the Stores Department were also
considered for promotion and that the 0O.A. has no merits.

13. The respondents have filed a reply stating that the
Avenue Chart dt.,25.10.91 was not at all circulated in the
Workshop; that the letter dt. 25.1.95 (page 10 to the 0.A.)
‘Written by the Agsistant Controller of stores clearly indicates
that the Avenue Chart dat., 25.10.91 was net at all published;
that in case the said Avenue Chart was published there was neo
reasen for the Assistant Controller of Starqs to write 3

letter as‘detailgd in the letter dt. 25.1.95; that the selection
was conducted for the vacancies anticipated im 100 units out=turn
whereas the Carriate Repair shop, Tirupathi workshop euteturn

is still 70 uniés only hence the selection is ligble to be
cancelled, |

14, The main grievance of the applicants in this 0O.A. is

that they arejggaup ‘D' employees working in the Stores Departmen
of the CRS, Tirupathi; that as per the avenue chart

for promotion dt. 11.8.87, the posts of Junior Clerks in the

Stores Department should be filled up only from the

N |
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Group ‘D' staff of the Steres Department and that not

outsider can be posted to the sald post of Junior Clerk in the scal
of pay of Rs.950=1500. It is the case of the applicants that

by inducting the stiff from outside_t?e Pranches/departments they

| ' for
are deprived of their chammglPromotion to the next higher grade.

They rely upen the gvenue chart of prometion dt. 18.8.97 in
support of their claim, It is only on the bagis ef this

avenue chart egrlier an interim order was passed by this Tribunal
on 7.4.,95 restrai@ing the respendent authorities from f£filling

up the posts of Junior Clerks in the Stores Wing by posting
those who were promoted as Junior Clerks in other units from
Group ‘D', |

15, . It is to be noted that tha Notification was issued on
7.7.93 for preparing a - . pahel of 4 posts consisting of 3 OC
and 1 ST for considering promotion to the pest of Junior Clerks
in the Stores Bepartment, The Written Test was conducted on
2.9.93 and viva-voece was conducted on 25,10,%3. The respendent
suthorities prepared a panel dt. 30,12,93 congisting of 4 nagmes,
The names of the gpplicants were not considered for the post

of Junier Clerks in the Stores Depaftment.

16. " The respondents have contended the point of limitation
as well as the peint tﬁat the OC.A, is bad ~for non-joinder

of the necessary ﬁarties. We will consider these 2 preliminary
pmfﬁgé begg;e going into the merits of the case,

16 {a) As'aiready observed pursuant to the Notification dated
7.7.95 the respondent guthorities finaglised and published a
panel dt, 30.12,.93, This O.A. was filed en 7,4.95. 1In pars 5
of the O,A. the applicants submitted that the applicagiggﬂis well
wiﬁhin the period of limitation as prescribed under Section 21(1}

of the Administrative Tribunals Act.

T
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17. The Netificatien dt. 7.7.93 allewed the Greup 'D'

efficials ef ether Departments te participate in the Written

and Viva-Vece Tests, A cepy ef the Netificatien 1g at Annexure-I
te the O.A. Bn perusal ef this Netificatien, it is disclesed

that Class IV Staff ef all Branches were eligible {(except
Acceunts) and Safaiwalas in the Medical Department were net
eligible, Class IV efficlals such as Peens, Jamadar Peans,

Record Serters, Renee Operaters, Fgrro'Printers. Safaiwalas

were gligible te appear for the examinatien,

18, Applicants Ne.l te 6 are Material €heckers and
appllicants No.7 te 16 are Khalsis. They are werking under the
centrel of Assistant Centreller of Steres, CRS Tirupathi,

19, If really the applicants were aggrieved by the issue

of Notificatien dt, 7.7.93 wherein cémpetitien was epan te the
Greup 'D' officials ef ether Departments then in the nermal
ceurse, they sheuld -have challenged the Netificatien itself,

They have net dene so, Be that as it may, at least when the
respendent autherities finalised and published the select panel
dt. 30,12,93, they sheuld have appreached the judicial ferum
within the regsengble time thereafter., As already ebserved the
O.A. was filed on 7.4.95, The applicants have net explained any
justifigble regsens fer filing the O,A. en 7,4,95., On this greund
the regpendents have submitted that the that the 0.Aa is barred
by limitatien,

20. Since the Tribunal had admitted the O.A. fer adjudicatien
and parties have filed their reply as well as rejoinder, it may
net be justifigble fer this Tribunal te decline the relief or

te refuse te consider the cententiens of the applicants en merits,
Knewing fully well that the applicgtien is barred by limitatien,
we de net wish te step it there., We desire te censider the O,A.

en merits,

o
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21, The other peoint raised by the respendents is that
the O.A. is bad dfer non-jeinder of the necessary parties,
It is the cmntentign of the respenRdents that the 4 officizls
whe were cmpanellﬁd for promeotieon te the pest ef Junier Clerks
in the Stores Department as per the select panel dated |
30-12-93 are neceésary parties, Even accepting for the mement
that the appliCati@n is selely en the averue chart ef premetien
selecting
dt. 11,8.87, when 'they were/Group 'D' personnel from eutside the
Stores departmentiin the select panel dt. 30.12.93, in eur
opinien, they sheuld have » impléaded the empanelled candidates
te the O.,A. In their absence, ne relief can be granted to the
applicants, Thusiin eur humble view the 0,A. is bad fer nen-
jeinder of mecessfry parties. '
22. The applicants have relied upen thé Avenue Chart for
ef Premetion dt. a1.8.87. A copy of the Avenue Chart is at
pages 16 of the S.A.
23. Oon the oéherhand, the respeondents in their counter
specifically staﬁed that the aAvenue Chart of Pr@mmtimn at., 11.8.87
is generally applicable te the Seuth Central Railway Stores
Depattment and that th& Carriage Repair shep at Tirupathi
was subsequentlyiestablished: that the existing rules/ﬁegulati@ns
of the Avenus Ch?rt of Prometlen was te be censidered af#er a
let of consultations with the recegnised Unions and efficials.
nfter underg@inglthé said process ef the censultatien and
delibergtiens, the Avenue Chart of Promeotien dt. 25.,10.91 was
prepared. The NEtifioatian dte 7.7.93 and the gelect panel was
prepared pursuant there te on 30.12,93 are entirely based en the
Avenue Chart of Prometien dt. 25,10,%91,
24. They specifically stated that this Avenue Chart of Promoet i
dt, 25.10.91 was duly published in the Carriage Repair Shep and i
avery emplovee in the CRS was fully aware of the existence of the

said Avenue Chart of Premetien dt. 25.,10.91 and that

the applicants in erder te ebtaih an interim erder

T centd...10
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mislead the Tribunal mi by suppregsing the same.
28, On the basis of the AVenﬁg Chart of Promotion
dt. 25,10.91 excepting the Group 'D* @ffiéials of the
Medical Department mf all other Greup 'D’ officials of
gthe{ld?partmemﬁs are eligible to participate in the eXam
minaﬁiam-far.thé post of Junler Clerks in the Stores
Department, Thé respondents have produced the Avenue
Chart of Prmmoti@n dt, 25.10,91{Annexure R=5 page )
The resp@ndentsihave produced certain decuments on the
basis ¢f the qu;ries raised by this Bench on 20.4,98., They
have produced these documents on' 5,8,98,
26. The respmndents contend' that the Avenue Chart of
Promotion dt. %5.10.91 was finallised after consultation
with the recegnised Umnions of the Railway Empleyees, Further,
they urged thaglthe sald Avenue Chart of 25,10.91 wvas
duly publishedland circulated in the departments.
27. In order to substantiate their case, theﬂhave
have produced a copy of the letter dat. 3,7.91 wherein they
had circulated the Avenue Chart of Preomotion for 1nﬁermatian,of
the Unions. *. ,In that letter Dy. CME, CRS, Tirupathi has
stated that the draft avenue ch;rt of promeotion for the staff
of Greup 'D' efficials in the cgdre of Ministerial (both
Persconnel and Mechgnical) was é@mﬁnicatad te both the organisec=
Lagbour of the Unit vide letterr dt. 15.3.,91 for ghgir views,
Further, it is stated that the‘@rgamised labwufw uﬁ;ts SR
’haﬁfﬁccnrdinglygym~ngz P23 submittcd their views en the avenue
chart of promotlon fer Gr@up 'D' of Ministerizl Cadre and the

same was forwarded,

-

1
|
‘28, They have preduced the letter dt. 4.5.91 (Annexure«R3)

‘ .
of the SCRMU., The secretary of the said Unien has stated

/jﬁi;’/ | [ Centd, ., .11
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that the prepesed Avenue Chart of Premetien communicated vide letters
dt, 15.3.91 and 12.4.91 was acceptable the Unien,
29.  Vide letter dt. 10.6,91 (Annexure-R4) ef the SCR
Bmpleyees Sangh, the Secretary ef the Sangh has referred te the
letter of i5.3.91 and stated that the Sangh had ne ebjectien te
the prepesed Avenue Chart of Prometion fer nen<Ministerial cadre
in the category &f Peons ef all Departments and Safaiwalas
(excluding Medical Department).
30. The Chief Personnel Officer HQrs, Persennel Branch,
S.C.R1ly by its letter at. 25,6,91 ferwarded cepies of the Avenue
Chart ef Premetien fer the categeries of Peens and Safalwalas
ether than the Medical Department ef Carrlage Repair Shep, Tirupati.
I is further stated that the said Avenue Charts ef Proemetien are
te be implemented w.e,f, 25,9,91 i.e, the date on which it was
approved by the competent autherity, Frem this letter, it is
disclegsed that the Avenue Chart of Proemetien was actually appreved
by the competent gutherity en 25.,9.91 and 1t was cemmunicated
t® the Carriage Repair Shep, Tirupathi fer implemsntation through
letter dt. 25,10.91, It is en this greund, the Avenue Chaft ef
Premetien is generally referred te in the course of this erder, as
the Avenue Chart ef Prometisen dt, 25.10,91. As a matter of fact,
the said Avenue Chart ef Prometien was approved by the competent
autherity on 25,9.91.
31. The applicants centended that this Avenue Chart ef
Premotion dt., 25.9.91 was net published in the Carriage Repair
Shép, Tirupathi and that they were not aware ef the said
Avenue Chart ef Premetien, By this, they make us te belleve that
what was in existence em 7,.,7,93 under which the Netificatien was
issued was the Avenue Chart of Premetien 4t, 11.8.87. Having
not placed any material te shew that the Avenue Chart ef Premetien
dt, 11.8.87 was the one which was applicsble te CRS Tirupathi
en 7.7.93, it 1s net pessible te accept their contentions, If

really the said avenue chart of premetien was net in existence

enn 7.7.93, then the applicants er ether Greup o >3
‘D' empleyees as men ef erdinary prudence

’jk_,,- Contdg,, 6,6 12
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“should have challénged-the Natification dated = .ticn
P Ty et ) !\-' U‘-.ﬁj,,,: ; ;
T3 1993 I which permitted-- the" 4" ' Greup 'D' employees

of all eother departments excepting the Medical Department te
participate in the process w. poa———— )

Clerks in the Steres Department,

32.  Even the respondents hive further submitted that on the
basis of the AVeﬁue Chart £ of prometion dt. 25.10.91 an earlier
gggzﬂggéatien wa# issued in letter No,TR/P/521/CL/Class-IV and
Cla;;—III dt, 17,10,92 on the basis of which premotions were:
effected:. - .to the pest of Juniaf Clerk., The applicants
therefore cannot plead ignorance Qf the sarlier Netificati@n.

dt. 17.10.%2., The respondents have furnished a cepy of the
Notificatien dt. 17.10.92_alang with their reply. On perusal

of thisg Netificatien alse we are ceonvinced that Greup 'D?

Staff of all Braﬁches except Accounts, such as Peens, Jamadar
Peonsg, Receord Smfters. Ferro Printers, Safailwalas, etc. were
eligible to appear fer the examination, ' The applicants have net
challenged the sgaid Notification ét. 17.,10.92, and selection made
pursuant to the said Nmtification,

n, The applicants have filed rejoindex en 18,9,96. It may
be noted that on the basis of the material placed on record by t

respondents aleng with their reply they have filed M,A.361/96

praving for vacétion of the interim orders. That M.A. was heard

and disposed of on 20.6,96. By the said erder, the interim

erder dt. 7.4.95 was vacated. |

34, Thereafter, the 'applié$nta¢filed a rejeinder, They tri
te shew that

te make @ut a case mf/the Avenue Chart ef Premetion dt. 25.10.9%;

was not at all circulated as per the rules and that they were |

kept in drakness.

358. In their rejoinder, they ceontended that the selectien

made pursuvant te the Notificatien 4t., 7.7.93 was not valig

.:1L”
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as Vacancies anticipated out=-turm was 100 units whereas CRS

Tirunathi eut-turn was still 70 units eut turn enly. We are
net cencerned either te the 100 UNITS GUTmLULE Ba v oo

sut-turn, The uniﬁs sut=-turn de net in any way aifect the
premetions te be made. We are éancerned whether the Avenue
Chart of Premetien dt. 25.10.91 is applicable te the CRS
Tirupathi er net, Fer this the respendents cententien is that
the Avenue Chart ef Premetien dt, 11.3.87 is generally applicable
te the SCR Steres Department and that when the CRS Tirupathi was
established subseqﬁently they thought @f'pr@viding the Avenue

Chart of Prmmatian dt, 25.10.91 mgking the scepe feor

prometien of Greup 'D' Staff larger., We de net intend te say

that the sald Avenue Chart ef Premetien was surreptitiously pre-
pared witheut the knewledge @f the recegnised Unions ef the Railway
empleyees and that the same was implemented much te the dise .
advantage of the éppliCQHts.

6. They have‘felied upon the letter dt. 25.1.95 ef Sri K.V.
Janardhan ACOS, We have perused this letter. The ACOS

appears te have represented the grievances ef the Groeup 'Df
Staff of the Steres Department, On this scere, the gpplicants
try te centend that the Avenue Chart of Premetions dt. 25,10.91
was pot at all cfrculated. We are net zble te accept their
cententien in thé face éf the decumenta preduced en 5,8,98.
Marely because tﬁe ACOS exhibited ignerance by addressindfhe
letter dt. 25.1.95, it cammot be sald that the avenue chart

of premetion dated 25,9.91/25.10.91 was net at all circulated,
This letter dt. 25.1.95 of the ACOS, CRS Tirupathi, dees not
take the applicants any further,

37. We are ﬁnable te accept the cententien of the
applicants that‘the aAvenue Chart of Premetien dt, 25.10.91

which was appreved by the competent autherity en 25,9,%1 was net

at al)] circulated in the CkRS Tirupathi. Further the respoendent
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1992 on the basis of the sald Avenue Chart ef Premotien,

1n. ' The applicants have net challenged the Avenue Chart
ef Prometion dt., 25.10.91. When the said chart is in texce

they cannet seek a directien te the respendent autherities te
£ill up the pests of Junier Clerks in the Steres Dept., against
33 1/3xd LDCE queta frem amengst the Greoup 'D' empleyees of the
Stores Department alene,

3g, We find ne merits in this O.A.

395 In the ligh£ of the abeve discussiens, the enly

srder that can be passed in this O,A. is te dismiss the same.

Accordingly the 0.A, ig dismissed, WNe eorder as to cests.

MBER (J)

Dated, the QJ_j’Kh’I;Vember,‘QB. ’:}f'
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To

1,

2.

3,
4.
De
6.
7.
8.

The

Chief Personnel Officer,

SC Rly, Railnilayam, Secunderabad.

The

Deputy Chief Mechanical Engineer,

Carriage Repair Shop, SC Rly,Tirupati,

The

Workshop Personnel Officer,

Cas#rlage Repair Shop, SC Rly, Tirupati,

One

Wit
One
One

Cne
pvm

copy to Mr,K.Sudhakar Reddy, advocate, CAT,Hyd,

bt -

" "némewar Rao, SC for Rlys, CAT.Hyd.
copy to HBSIP.M.(J) CAT.Hyd,

copy to DR(A) CAT.Hwd.

spare copye.
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